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to provide for the regulation of road development and road fransport.

Preambla

‘Bhart title, extent
and
commencement

.

Definitions

LS eI 5 "Eﬂg‘&

Wheraas it is sxpediont to provide generally for the regulation of rpad
development and road transport for the public such condition- as will ensure the
maximum efficiency of all means of roed transport, and in particular, for the
prevanfion of ribbon deye!ébmé;;t«éfcng'rmadéi;i_nwtheﬁtategt Aﬁ“ssﬁgé;jw )

And whereas it is expadiant to enact 5 consolidated laW covering all the
facets of road construction and maintenance under the Public Works
Depariment, the local authorities and such othar authorlies as may be
appointed for tha purpose Ly itig Statd Govemnment;
itis hereby enacted in the Sixty-first Year of the Republic of India, as follows -

1. (13 This Acbn}gy be.callad as the Assam Public Works (Reguiation of Road

Development and Road Trarispart) Act, 010,

{2) 1t shatl extend to the whole of Agsam,
(3) It shatl come Into forcaron sfi;xch datg agsgﬂje':is'fate Government may, by
notification in the official Gazetle, appoint.

2, Inf*thisfﬁcg unless thers is ,gr;xthing fepugnant in 'fhe-suﬁiggifor. coritext, - -

‘(a],-.agjg_nal,',maans; any elephant, mmgg‘ hotse, ass, mule, ngigg‘srggap er goal,

(b} "betterment” when .applied. to the land means. the increase in value of any
land arising from the execution m its vicinity of 2 road development sehame
at public expense: § e -

(€} "bettarment Tax" means 2 Tax levied op owners of land on the basis of 2
percenlajga of the bettermeant value of the tand;

. ki ';"?yfé;i ;;‘i;‘ e dF ks Ty oy

{di buliding ™ lide* ‘means or eithar side ofany rond or part of g road as

delerminsd by the State Govarnment;

- {e) “compeleni authority” means 1Hefsmterspvemmantf’oria iocal authority or any

officer of the State Government or local authority, competent to sanction the
construction of or repair 46 a raad or'bidge;
{f} “contral line” means a line on either side of a road or part of a road beyond
the building line, as détermingd by 1he State Government;
(9) "driver” means in the case of machanically propelied vehicle, “driver* as
“ defined in cliuse’(9) of setlith 2 ofthe Molar Vohigle Act; 1088 Bndiin case” ,,
of any other wheeled vekicle or*dbﬁveyéncé*'drawg}! propeiled-or driven by ?gé%‘
burnan being or animals, the Person i charge or cantrol of the vehicle for the
tima being and In the case of an snimai, any person driving, leading, riding or
otherwise managing ef controlling the animal, and the words “driving” and
;du‘ven‘ shall be construed atcordingly;

<

Wty 'it{ » X .‘f;*} j; ;}‘*g)‘gf H ] B
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k3 +
{h} "encroachment” means occupation of any road or part there of, and

includes, -

{i) the erection of a building or any other structure balconies ,porches ,
chajias or projections cn over or averhanging the road land;

{I} oocupation of road. land beyond the p;asenbecg) pedod, i any, by
stacking buliding materials or geods of any other description, for
axhibiting articles for sals, by eracting poles, awnings, tents, pandals
and other siﬁii}ar grections o by parking vehicles or stabling
domestic animals or for any other purposes |

{iii)'excavallons or embankments of any sort mgge or extended an any
road land ; - '

(i} “road” means sny publiz thorough fara whether a highway , Major
Distriet Rcad State Highway Other E‘Jislrtct Roat village road, rural road,
street, iarm, bridle path or a foatpalh footdrack, whether surfaced or
unsu:fag:ed whether on land owned by Stale Govemment -or local
authori& or on land balanging to a private person over which the public
have, or have acquirad a right of way by usage apd includes,-

(i) the side slope, berm, borrow-pits, foolgath, pavements and side
drams of any such thorough fare,

(i all bndges cuiverlsi causeways or other Joad structures, bullt on or
across such lhoroug!}fams,

{m) the traes, fences, posts and other road accessonas and malerials and
“material stacks on lha tharcughrare or nn fand attached 1o the
- . thoroughfares;
but does not include the patlonal h:ghways ag defined under the A
National Highways Act, 1856; i P

(i} "Road Authority” means,- -t

() the Public Works Depamnant g‘ff;ﬁtha Government of Assam
respansitile for construction, matntenancs, devefapment and repair of |
roads and bridges and any other: aumomy srieclaily appointed for the
purpose by the. state Guvemmant on iis Behalf

(ii} for roads maintalned by local authonty, the Iuca! authorily or such
cther authorty as may be appointed “for lhe purpose by the Siate
Government on its bahalf;

tiiiyfor Roads not included in tlauses fgi) g:{é {i), the auihority appointed
as such or, if no such appointment has been made, the Stale
Government itself;

{k} "road boundarles” means i{he boundaries of the road whether visibly
demarcated or nat, within which the areas of land constituling the road is
conmined ar land reserved or acquired for widening the road ;

(i} “limited acoess road” means o road, access fo which is permitted only at
points specifically provided or agreed to for the purpose by the competent
road autharitys i

(m) middle of a road” means in reiation to any road for the Improvement of
which plans have been prepared by the road authority, the middle of the

* road as proposed to be improved in ar;c§r;:lance with the plans, and

where no such plans have baen prapared, the point haliwsy between (he
boundaries of the road;

o+
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{n} “perrnit” means tha written parrnisgion fesued to any person by the Road
* Autharify or by any officer authorised by the Road Authority fo Issus
parryssion, under seciion 12;

{0) "prescribed” means prescribed by rules mads under this Act;

{F} “Public Works Department” means the Public Works Depariment of the
Govermnment of Assam;

(q) "standard width of road” means the width of a road between Hs
boundaries as prescribed by the Road Authority;

{r} *Stale Governmeni® means the Govemment of Assan,

(s} *survey” includes all operations Incidental to the determination,
measurement and record of a boundary or boundaries or any part of a
boundary and inciudes a re-survey;

{1} “survey mari" means any mark or chiect srected, made, emplayed or
specified by a suivey officer to indicate or to determine or to assist in
defermining the position or ‘evel of any point or points;

: (u) "survay officer” means any persan appointed to be a Survey Officer under
this Act ;
(v} "vehicle" mséaf:s, in case of mechanically propelled vehicle, a "Motor

Hia

Vehicle or *Vehicle” as defined in clause (28} of section 2 of the Motor A¢

Vehicle Act, 1988, and fn case of ary other wheeled vehicle or
cunveyance drawr, prope!led or driven by human being or animals and
s‘ha!l also include any barrow, sledge, plough, drag or like vehicles;

ri’:_‘owe;s and 3. The concern Road Authudty shall exerclse and discharge throughout its
unctions jurisdiction powers and functions specified under the provisions of this Act

Davslopmant 4. (1) The Road Authority or eny officer authorised by such authority may undar

and take a reconna:ssance survéy in connection with the preparation of a road or
Mainteriance k bndga scheme and may for this purposes, —

of Roads and (a) enfer upcfn; any land along with his workmen and survey and take
Bridges measurement and leve!s on it;

()] mark such ievets dig or bore into the sub-zoit and do afl other acls
necessary to ascertain whether the land is suitable;
(¢} set out the boundaries of the proposed road by placing marks and cutting
frenches; and
{d) where otherwise survay cannot be completed and the favels taken and
the boundaries marked, cut down and ¢lear any part of s standing crop,
fence of jungie.

{2} The Road Authority or the authorised official shall, at the time of such entry
pay or tender payment for all hecessary damags fo be done as aforesald,
and in cass of dlsbu‘.e as to the sufficiency of the amount 50 paid or tendered
shall al onca refer fhe dispule to lhe decision of the Collector or other Chief
Revenue Officer of the District, and such decision shall’be final,

Preparation 5. (1) The Road. Aumcnty may of its own accord or if expressly requested by the

of schemss competent auihorrty shall subject to the provrsicns of this Act and subject fo
forroad

develnpment

68 of
983
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such rulas as may be framed by the State Government, for this purpose,

prapare and submit to it competent authority for sanction, a detail scheme

for the constiustion of v new road or Bridge ar-the Improvement of or repairs

{o an existing one. -

{2y Such a scheme may provide for, ~ +

{(a) tha acquisition of any land, which in the opinlon of the Public Works
Depanment s considered neceseary forits.execution;

{b} the laying out or rélaying out'of all orany of the land so acquired;

{c¥ the diversion or closurs of any existing road or a seciion of such road;

{d} the comstruction or mconstruction of roadway including ite widening,
lavalling, surfacing, stwering, draining, water supply and strest-lighting
arrarigements and painting-of road side trees;

{c) the faying of footpath, cycle tracks and special traffic lanes for any kind of
class of vehicles, designing and selting of parking bays and patrol filling
and service stations, locufion of advertisement posts and bill boards; and

(f the layout of access foads at sultable distances connaciing the road or
the proposed road with adiining properties. N

Demarcation 6. (1) The Road Authority shall have the boundaries of the roads in-its charge

of road damarcated with reference b the authoritative plans maintainéd by it by

boundaries. planting stones or other suitadle marks of a-durable nature at Intervals all
along the road’in such a manner that imaginary line joining such stones or
marks shows the-roed boundary comectly.

{2} Where there are bends or kinks in the road boundary, the stones or marks
shall ba so lotated to give the correct canfiguration of tha boundary, it they
are joined by-straight line:

{3} The boundary stones or marks, which may be-given conseoulive numbers

- shall be maintained on.the ground as If they constitute part of the road.

{4) Where standard widths Fiave been prescribad for any road under Section 8,
the distance between'the road boundaries so damurcatet shalt correspond to

that width.
Annual Check 7 ¢4y 4 shall be the duty of Road Authority to conduct an annual check of the
ofthe m?d poundaries of roads in fts charge with a view to the location of unauthorised
boundarise. encroachments, if any.
{2) Wnen the Road Autherity is satisfied that an unauthorised encrozchment has
.* ¥ " peermade on roadway land, it shall take Immediate steps as spacifiad under
Prevantion of Section 13 for removal thereof.
robon 8, Standard width of different clagses of roads.
development One of the most effective mathod-of ensuring that ribbon development does nal
§’f°§§£ﬁ§° fg:g; take place is to acquire = liberal Right of way-at the initiat stage for which the
standard as lald down in Scheduia.- | shall be followed.
Erescriplion of 9. In order to prevent overcrowding and preserve sufficient space for future road
bullding and improvements, the minimum standards as laid down In Schedule-l shall be
Control fines. followed for building lines and. control lines. Building lines express the limits

beyond which only any building actvity may be permitted, Beyond building
lines there shall be the control lines beyond which only unrestrained building

activity may ba-permitted.
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Restriction of 10, Not withstanding anything coatained in any other law for the time baing In
building ete in force, It shall be unlawful for any person except the Road Authority or any
the aren person working on biehal! of the Road Autherity,-
betwesn the (a} 1o construct or layout any means of access to or from a road;
road and the {b) o erect or re-eract any builting or matedially alter the outelde appearance
building Une, of any existing building;

{c} to make.any excavation: or
{d) @ construct form or layout any works:

Pravided that this restriction shall not apply to any works necessary
for repair, renewal enlargemant or maintenance of any sewer, drain, slectric
limes, pipe duct or other apparatus, constructed. in-or upon the fand before the
date on which the restrictions come Inta force or with the consent of the Road
Authority,

i

Restrictu. on. 11. (%) Not withstanding anything contained in any law for the time being in force, no

buildings elc. person shall erect or re-erect any bullding or structure or make or extend any
between the excavation or construct form or layout any means of access {o a road upen
building lines

iand faying In betwesn the Buliding ines and controf lines detlermined In

respect of the road, except with the previous permission of the Road

Authority inwriting. )

{2) Every person desires of obtaining permission referred to in sub-section (1)
shall make an applicalion in writing 10 the Road Authorily in the form
praseribed in this behalf [o be made avallable in the concerned office of the
Road Authorily contalning such information in. respact of the building,
excavation or means of accees to which the application relates iogether with
a fee of Rs. 5000/- payable in favour-of the Road Authority In such manner as
may be prescribed.

{3} On recelpt of such application the Road Authority, after making such enquires
as it may consider necessary, shall by ordar in writing, sither,-

(=) grant the permission, subject to such reasonable condilfons, if any, as
may be specifist in the order; or

(i) refuse to grant such pemmission.

{4) The Road Autherity shall not ordinarily refuse the permission to, —

(o) the erection of a bullding or structure o7 the making of or extending an
axcavation which conforms to the requirements of public health, weifare,
safety and convenisnce of traffic on the adjoining road; or

(b} the re-eraction of a building ‘or struclure which was in existence on the
date on which the rastrictions under sub-section (1) came Into force,
unfess such re-erection involved any material alteration to the oulside
appeararice of the building or structure.

(c} the erection of any bullding or structure which confonms to the Master
Plan, published by the competeni authority for the time baing in force.

(B) Whan the Road Authority refuse the pamission, the reasons there of shall

be recorded and communicated to the applicant.

{8) In the event of the refusal, the applicant may submit frash application for

permission to the Read Authority, avoiding the objectionable features on
account of which the first application was refused and such a fresh

-and the controf
finas,
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FPrevantion of
unauthorised
occupation of
road land and
rermoval of

-encroachments

@)

©

12, (1)

@

(&)

applicant chall be considered by the Road Authority as if it was mada for
the first ime.

The Road Aufhority shall maintain & register with sufficlent particulars of all
permission given or refused by it under the section and the register shall be
avaflable for inspection frze of charge by all persons interested and such
persons shall be entilled to jake extracts there from.

Any person aggrieved by an order under sub-section {3} In granting
permission subject to conditions or refusing permission to him, may within
80 days from the date of such order, prefer an appeal before the State
Govemment whose arder thereon shall be final.

All tands forming parte of a road shall be deemed to ba Government land
and be deemed to be the State Government property.

No person shall occupy any road land without obtaining the prior pemission
in writing of the Road Authority or any officer authorised by such authority
on #ts behalf, R

Road Authority or the authorised officer may, with due regard to the safety
and convenience of traffic and subject to such conditions as may be
imposed and subject oy such rules and on payment of such rent or other
charges as may be prescribed, permit any parson, -

. (i} to ptace mavable encroachment on any road In front of any building

4

owned by him or fakes a movable structure overhanging the road;

{ii) 1o put up & temporary awning or tent, pendal or other similar erections
or a temporary stall or scaffolding on any road; or

(iil} o deposit or cause to be deposited hullding materlals, goodsfor sale or
other articles on any road ;

(v} to make tamporary excavation, for camying ot any repalrs or
improvements toadjoining buildings:

Provided that no such permisslon shall be deamed to be valid
beyond a period of eix months unless expressly ranewed by-the Road
Autharity or the authorised officer.

The permission so granted shalt clearly specily the date up to which the
person Is authensed fo occcupy the road land, the purpose for which
pocupation is authorised and the axact portion of the land permitted 1o be
occupled and shall also be accompanied by a plan or sketch of that portion

of the road, if necessary.

(5) The person In whose favour such permission has been givan shall producs

&

the parmi for inspection whanever calied upon to do s0 by any official of
the concarned Road Aulhority and shall at the end of the pariod prescribed
in the permit, release the land occupied by him after restoring it to the same
state as i was before accupation by him.

The Road Authority or the authorised officer Tesuin
maintain a complate recard of all such permisslons issued and shail also

cause a checkup to be made in every ¢ase at the expiration of period up to
rised ta ansure that the tand has been

g the permission shall

which octupation has been aulho
vacated. ;
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Removal of 13 (1) Whan, a3 a result of the annual check of road boundaries made, it
encroachments. {ranspires that an encroachment has taken plase on road Iend, any officer

sutharised in this behalf shall serve a notice in the person responsible for
the encroachment or his representative fequiring him to remova such
encroachmen! and restors the land to ity original condition as it was
before such encroachment within the period spacified in the notice.

(2j The notice shall specify the road land encroached upon and ima limit
within which such encroachment shal! be removed and shall also state
that the failure to comply the order as specified In the notice within the
specified period shall render the person liable to prosecution and also lo
summary aviction,

(3) If the encroachiment is not ramoved by the person or his represantativa

., within the. time fimit specified in the notice and no valid cause Is shown by
him for non-compliance, the concemed Road Authotily or the authorlsed
official may prasecute him before the approprinte Magistrate for his
having made or caused tha encroachment and for his failure to remove It
within the specified psfiod.

{4) Whore the encroachment is petly or of frivial nature, e.g. exposing articles
for sale. apaning temporary booths for vending ete. the Road Authority or
the authorised official may, with the help of the police, if necessary, gst it
summarily removed withgui the formality of issuing a nolice as required
undar sub-section (1)

{5) Whan the encroachment is of a temporary nalure and easily be removed
but it is not such as can ka described as petty or trivial within the meaning
Indicatad in sub-saction (), tha Road Authorily or the authorised official
may, in addition 1o or in livy of prosecuting the person responsible Tor the
encroachment under sub-saction (2), get the encroachment summarily
removed, with the assistance of police, if necessary.

14, Whoever confravenss any provision of sections 3 to 13-of this Act or any

pGr::\;iesr:n-for rufes mads thereunder shall, if no penally is provided for lhe offenca, be

purishment. punished with fine, which may extend to five thuusend rupez?s or if having
been previously convisted of any offence under this Acl with fine which
may extend to ten thousand rupees.

vedience 15. Whoever wilfully discbeys any direction fawfully given by any person or

D uf guthority empowered under this Ad to give such direction or abstrucls

:::::ﬁa;won any functions thal such parson or authority is required or empow:tragd

supplying nder this Act to discharge or baing require‘_i by or -Lmder ifﬂs A g’ :

information. supply any information which he falls or supplies any information, w cl
he knows to be false or which he doss not belleve to be trug shall, if no
penalty is provided for the offence, be punished with fine which may
extend to ten thousand rupees.

Panalty for 16. Whoever constructs or lays out any m?ans of access, eract;azo;n r:-ir:;tz

contravention of any building or struclure in contravention of section 10,11,

restrictions ghall be punished, —

{s) withfine which may extend to flve thousand Tupass,
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Penalty for’
unatifiorised ™
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road'tand,
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Penalty for causing
damage taroads: ¢

(B) with-further fine whizh. nany extend to one thousand rupees for each
cay after the-lirst day curing which the offending means of actess or
strueture or woerk is no ramo;red, damolished or cleared and the site
notrestored to.is ariginal conditlen.

17, Whoaver .ocoupies or makes any encroachment on any read lapd In
contravention of section 12 or fails io comply with the notice served on him
under section 12 for no valld reasen, ke shall, on conviction be liable to
pay, -

{a} afinswhich may axtend fa five thousand rupees for the first offence;
{b) with.further. fine which may.axtend ip five hundrad rupees for sach
day during which the offerding means.of access or structure or work
is not removed, demolished or clearsd and the site not restored lo its
< Qriginal position,

8. Whoever In contravention of section 8 wilfully causes ar allows any vehicle
or animal in his-chaige fo.cause any, damage lo any road, he shall be

po punished with fine:which may extend to teh thovsand rupess.

Power to
compound
offances

Power to arest
without warrant.

Summary
disposal of

18. The Road Authority may either before or after the institution of the
proceedings, compound an offence committed under this Act or any rules
framed thersunder.

20. (13 A police officer in uniform or other aulhority authorised in this bahaif by
the State Government may amest without warrant, -

{a) any persan who being required under the provisions of this Act to give
his name gnd.address, rafuses to do s0, or gives a name or address
,whichjthe;;;g!@foﬂicer or other authority has reasons to belicve to be
falsa;or - ’

{b) any parson conearned in an offence under this Act or reasonably
suspected to have been so concemed, If the palice officer or rtm*zer

~  authority has reason lo believe that he will abscond or othenvisa
ai.rui& the service of summons.

{2} Police officer or other authorty arresting without warrant the dxivei_' of 43
vehicle or animal shall, if the cicumstances so require, take or ca”i:s.‘ertn
be token any:sleps he may consider proper for the temporary disposal of

tha vehicle or animat.

21 (1) A court taking cognizance of an oHence undes this Act by Issuing
sumimons to ba served on the accusad person order that he -

{a) may appear by pleader or in patson, oF ’

{b} may, by a specified date, prior to fhe hearing of the charge plead
guilty to the charge by ragistered letter and remit to the court such
st as e courd may specify, ;

{2) Whsre an accused person pleads guilty and remits the sum spacified no
further proceedings in respect of the offerice shall ba laken agatnst him.
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Powertamake 22 ”(1}_ The Stale Government may, by notification in‘the offigial Gazetlte, make
rules,  rules for canying out the provisions:of this Act.
(2} Al rules mads by the Stale Governmant under this Act shall, as soon as

may be after they are made, be laid before the Assam Legislalive
Assembly while it Is In sassion, for a total pedod of not less than
fotmteen days which-may be comprised in one session or two or mors
shiceessive sessions, and shad unless some fater date is appointed take
effact from the date of their publication in the official Gazette éubject o
such modification or annulments as the Legisiative Assembly may,

s during the sald parod agree fo make, so however, that any such
modification or annulmant shall be without prejudice to the validity of
anything previously done Ihereunder,

he Assam Highways Act, 188915 hereby repealed s
Repeal and 23. (1} The Assam Highways Act, 18 hereby re : At

NoXvll
| saving. of 1995

{2) Not withstanding such repeal, anything done, any action taken, any
} order, rule, notlification made In pursuance of any of the provisions of

the said Act shall be deemad to have bean done, taken or made under
[ the comesponding provisions of this Act.

Schadula ~ 1

{Ses Section ~ B)

Standard widlhs of Differsnt classes of Roads.

L and width'in metres
Plain and rolling Country . Mountaineous and steep terrain.
) Rural Areas 4 Lirban Argas Rurat Areas Urhan Areas
. i Excapticnal
Glasp oI HNormal Range | Normal | Range Normat | Exceptional | Normal pli
| 18
30 8 20
- Tahood and | Tabogal and a5 [*30.60| a0 | 3080 | 24 1
| js‘nn gian | ' 15 15 12
W 3 D st:s;. 25 o530 1 20 *15.25 1 18
2-‘ m- c 15 12 12 °
. 5 |1s28) 15 | 1520
3 Other District : g . .
] . 1o |
| ' 42 |z98) 10 ] 1045 |

! iﬂiﬂﬂjﬁ_&lﬁmﬁ Than Normal in exceplional cases. i
N.B ~Range
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Scheduie — 1§
{See Sectian -9) )
fardard for Building Li i I Lines,
Plain and ralling Terrain Mountainous and Btaep terrain, Disfance
between Bulkiing Line and Road Boundary.
Rural Araas Mastar Plan Rural Areag Urban Areas
Areas f Urban
Areas &
Ciass of Road industdal Areas ‘
Width. Width Distance Farmal | Excaptional | Normat Exvepbonat
Betwaen between | betwesn Building fh {in matny) (i fin metre}
Buikding control fines and freiire) medra}
Lines lines @in | Boundary
{in Matre) | Moty {in metra)
1. National and 80 150 3-8 & 3 5 3
Stiale
Higherays,
1.2 Majar Distriet 50 100 a 5 3 5 3
Foad,
3.Other Distret | 2810 35 250 5 3 5 3
Read.
4 Vilage Road 25 36 - 5 3 5 3
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